
CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEOABAD BENCH 

CAT/J/13 

C;/67/5 in 

O..A.NO. 253/:0 
TAc NO. 

DATE OF DECISION 27.3.1)915,, 

hrj. -iar 	7dfl Laxan 	 Petitioner 

Ir.J.i3.Gogid 
Versus 

3hri IRavindran CSz Org. 

Advocate for the Petitioner [s 

_Respondent 

Advocate for the Respondent [s 

CORAM 

The Hon'ble Mr. 	K.Raxutaruioorthy. 10, 

	 Member ( A) 

The Hon'ble Mr. 	 Bhat 
	

Mmbor (j) 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 	 I 

c, Whether their Lerdships wish to see the fair copy of the Judgment 	/ 

4, Whether it needs to be circulated to other Benches of the Tribunal ? 	/ 



; 2 : 

3hri Harjivan Laxinan 
C/0 3hri La.bhshanker 
tr 1,,, o;15, Loco Colony, 

WANINER 

(Adocate: iir.a.B.Gogia ) 

VIR3UJ 

1 .hri N,tavindran 
General Manager 
destern Railway 
Churchgate, 
130IvBAY. 

2.3hri R,1•:.vast 
Chief Project Manager 
il-stern Railday,IInd floar, 
Railwaypura,p.6.]3 .G ..3tn,Bldg, 
Ahrnodabad 380 002. 

3. 3hri i.N.Aga 
Ljvi SI Dna 1 Railway Manager, 
Jes tern Railway 
Kothi Compound, 
RAJ1DT 

(Advocate : Mr,A.S.Kothari ) 

.... Applicant. 

.... Resoonc3ents 

ORAL 	ORL 	 Jate;27 .8.1996 

In 

C//67J1996 in OA/255190 

Per ; Hoh'bie Shri  K.Ramamoorthy S. Member (A) 

Heard Iir.B.]3.Gogia and Mr.M.J.patel on behalf of 

Mr.A.3.Kothari, the learnt.d counsel for the applic:nt and 

for the respondents rcspctic1y. 

The learned couns ci for the res -'ord ents s ta Ls, 

on instruction received from Mr.Netrapalsingh, C.L.A. , 

that th respondentepartment has already reinstated 

the petitioner, and back wages will be paid shortly 

I,7 	
as per dirction given in the judgment of the iIon1 hie 

Iihuna1. flxe rcspondent:eptt. are directd. to make such 

payment eithjn four weeks from the date of receipt of a 

. . 3 . 



cooy of this order, if not already paid. 

In view of the above direction, the learned 

counsel for the applicant seeks permission to withdraw 

the Contempt Petition. Permission granted. 

Contempt petition stands disposed of as withdrawan. 
The Contempt notice is dschargec1. 

No order as to costs. 

T.N. Bhat ) 	 ( K.Ramamoorthy 

Member(J) 	 Member (A) 

nprn 


